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(b) if so, who is the expert; and

(e) what is the Government's view
of the extent of oil resources in the
Cambay region?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) and (b) Yes,
Mr. N. A. Kalinin, who was our Geo-
togical Consultant last year, has writ-
ten an article in the “Soviet Land”
of December, 1958, forecasting about
the oil resources of Cambay being 30
million tons. This is his personal
wppraisal, without any knowledge of
our testing results

(c) It 13 not possible to indicate the
extent of the o1l resources in the
Cambay region at this stage

————

12,04 hrs.

RE: MOTIONS FOR ADJOURN-
MENT

Shri Goray (Poona): Sir, I have
gwven notice of an  adjournment
motion (Interruptions)

Mr. Speaker: I have disallowed all
of them Order, order Hon Mem-
bers are now coming more often
to this House with matters relating
to murder in some village and some
other matter 1n some State. Hon
Members forget that there are as
competent Governments there as this
Govearnment and as representative
assemblies as this House I have,
therefore, disallowed them .. (In-
terruptions)

Shri S. M, Banerjee (Kanpur)
There are two adjournment motions

Mr. Speaker: 1 have also repea-
tedly said m this House that if any
hon. Member is not satisfied or if
he wants to make a further submis-
sion he can come and if I am satis-
fied I will bring them all tomorrow
—that is, if I am satisfled that ought
to be brought before the House.

Shri Hem Barua (Gauhati): Sir,
on a pomnt of order. On a previous
occasion, you were pleased to say
that it iy difficult to distinguish bet-

ween matters relating to the Centre
and matters relating to the States and
you were pleased to ask the different
Mmnistres to draw a list distinguish~
mg the two We have not as yet
drawn up any such distinction about
these matters concerning the State
and the Centre. There are occasions
when matters relating to law and
order mn certamn States came to be
discussed on the floor of this House.
So, when you say that it relates to
a matter of law and order this
question arises naturally.

Mr. Speaker: There is no point of
order I very often seek the assis-
tance of Members both on this side
and the other side but 1if they duv not
give me that assistance or take time
to consider, I cannot sit idle. I have
to decide upon them and I have de-
cided. I have already stated if any
hon Member wants to submit to me
to revise my order in any particular
adjournment motion or in any
matter, that day itself is not a
muhurtha. He can come and repre-
sent to me and I will certainly con-
sider and shall bring it up if I am
satisfied, tomorrow Now, let us pro-
ceed further with the other busmess
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Mr. Speaker: I am quite aware of
that particular article that 1n case
there are extreme cases, the House
can ask or the Government itself can
take action upon that But as to whe-
ther that case has arisen or not the
Speaker has to decide and I have
decaded agamst 1t I have to take
some decision and I have said that
1t 1s a matter of law and order Still
1 am open to oconviction and hon
Members can come and satisfy me
that 1t 1s such a serious matter and

should be brought up before the
House
Acharya Kripalani (Sitamarhi)

May I put in a word? 1 agree that
your rulmsg is perfectly correct But
there are certain things which, if they
are not voiced mn this House, would
create complications This 1= a
matter connected with the students
and 1 think all the students are
Indians We are all anxious that
there should be discipine 1n the
college and whenever I have talked
to the students, I have emphasised
this point but there must also be no
provocation to young people from the
police It unfortunately happens
that whenever there 1s any distur-
bance the police exceeds its authority
The principal of the collcge phoncd
to me last might that the police had
entered into the hostel and into
rooms, that watches arc mssing
that the fountan pens and purses
were mussing, and that students were
beaten 1n the rooms This 1s from
the principal These principals
never take sides with the students
because they have experience of what
the students do Therefore, they
never take sides When the princi-
pal sends a telephone message and a
wire, 1t becomes necessary to bring
this matter to the attention of the
Home Minister who also belongs to
UP and to see that the students do
not get out of hand on account of the

action of the police (Interrup-
tions) -
Mr. Speaker: I agree But the

unfortunate thing is that both these
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matters—police action and also edu-
cation of students—are State sub-
Jects We mught as well assume for
the sake of argument a State which
has a legislature and a Government
That State may not be a part of the
Union We are working here under
a Constitution which demarcates the
Junisdiction of the Centre and the
States I cannot go on interfering in
every one of these matters and then
bring them up before this House,
however bad fthey may be Hon
Members have got members of their
parties m the State legislatures They
can take up the matter in the State
legislatures If we take up such
maiters here, those people will com-
plain that we are clutching juns-
diction which does not legitimately
belong to us

Shri A K. Gopalan (Kasergod):
Sir, 1 would like to make one sub-
mission The answer given by you
1s that this relates to a matter of law
and order which 1s a State subject
That 1s correct But here the ques-
tion raised 1n the adjournment
motion, which you have to decide, 1s
that there 1s a breakdown of law and
order Therefore, the decision has to
be made whether there 1s a break-
down of law and order and not whe-
ther 1t 1s a State subject There was
a discussion 1n the State Assembly on
this matter and I have got here a
report of the discussion there Cer-
tain things were brought forward in
the Assembly during that discussion
During the discussion a member 1s
said to have told the Speaker there
that there was no secunity a< far as
his hfe 1 concerned There have
been murders in bus stands There
has already been a discussion in the
Assembly and, therefore, 1t 1s time
for the Centre to interfere In
your reply you have only said that as
far as law and order 1is concerned it
Is a State subject, whereas you are
rcquired to decide whether there is
@ breakdown of law and order,
which 1s the subject matter of the
adjournment motion
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Adjourement

Mr. Speaker: What I meant in my
veply was that [ am not satisfied that
there 18 a breakdown of the Consti-
tution on account of this particular
case of law and order When I say
1t 1s purely a matter of law and order
for the State, 1t means I am not
satisfied that the  constitutional
machinery has broken down for this
House to interfere Otherwise~-hon
Member comes from Kerala—I must
have long ago allowed a motion and,
then, we would have gone on dis-
cussing this matter day 1n and day
out (Interruption) I must have the
right to decide whether 1t 15 really a
case of law and oider o1 & break
down of the Constitution I have
taken the decision that it 15 not a
case ol breakdown ol Yhe Constntu-
tion Therefore, it 1s a matter of law
and order, however serious it may be,
and, therefore, I have disallowed the
adjournment motion If any hon
Member wants to say anything more
I am willing to hear him later and
then bring 1t up if  necessary
tomorrow

Shri Surendranath Dwivedy (Ken
drapara) May I know whether the
Home Minister will make an engury
and then make « statement before this
House late1?

Mr. Speaker: I am not gomng to
ask the Home Minuster to make en-
quiries about every matter which
anses 1n the States There are Chief
Ministers, Home Ministers and other
Ministers 1n the States

Shri S§. M. Banerjee. The conduct
of the Home Minister of UP

Shri Jagdish Awasth1 Whole State
15 1n peril

Mzr. Speaker: Order, order Hon
Members do not want to scrap the
whole Constitution and ask thic
Government to take charge of the
entire State As 1t 1s, we can't in-
terfere

Shri Jagdish Awasthi. The Consti-
tution requires

Members can-
every

#ir. Speaker: Hon
not have the last word on
matter here

12.14 hrs.

LEAVE OF ABSENCE

Mr  Speaker. The Committee on
Absence of Members from the sit-
tings of the House mn their Twelith
Report have recommended that leave
of absence may be granted to the
foljowing Members for the periods

indicated in the Report —

1 Shn Chandraman1 Kalo
2 Shri Nana Patil

3 Shr1 Chandikeshwar Sharan
Singh Ju Deo

Shr1 Sur Kistaiya

Shr1 K S Ramaswamy

Shr K G Deshmukh

Shnn § C Choudhury

Shr1 Chheda Lal Gupta
Shrimat:1 Lalita Rajya Laxm
10 Shri Narasingha Malla Deb
11 Shri M K M Abdul Salam
12 Shr1 Bhagwan Din Mishra
18 Shri Rungsung Swsa

T O 3 D b

1 take it that the House agrees
with the recommendations of the

cotmmttee

1 find that there is general agree-
ment The Members will be inform-
ed accordingly

ghri Tangamani (Madurai) Sir,
the Other day, when similar applica-
tiopS wWere made, you were pleased
to state that 1t would be better to
brir€ 1t in the form of a motion by
a Member I would like to know
whetha vou have considered that

Mr Speaker. It 15 not necessary
for any Member to make a motion
I hAve adopted this rule, instead of
waiting for a Member to give notice
of & motion and then bring 1t up





